
KHCAA JUNIOR LAWYERS’ WELFARE SCHEME - 2020 
 

The Kerala High Court Advocates’ Association (KHCAA) through Kerala High 
Court Advocates’ Association Junior Lawyers Welfare Fund Committee 
(KHCAAJLWFC) has decided to provide financial assistance to the junior lawyers upto 
a maximum of Rs. 7,500/- as an immediate measure in view of the COVID-19 outbreak 
and national closedown. 
 
Definition: 
 • ‘Junior Lawyer’ means an Advocate who is an active member of the Kerala High 
Court Advocates Association, not above the age of 35 years and is actively practicing 
and has not completed 7 years from the date of his/her enrollment under the 
Advocates Act, 1961, but shall not include an Advocate who has enrolled or resumed 
practice after retirement, from any other employment. 
 
Procedures: 
 

1. A formal application has to be sent by the Junior Lawyer to the KHCAA through 
email address welfare.juniorlawyerkhcaa@gmail.com on or before 6.4.2020 
in the following format. 

2. The applications will be scrutinized by the committee appointed by the KHCAA 
for the same. Selection of the beneficiary would be based on the following 
criteria to ensure that the most needy is benefited.  
 
a) Preference will be given to the most junior Advocates for selection. 

b) Person with active practice below one year will be given 7 points and one 

point each will be deducted for every additional year of practice, for 

determining the eligibility for the scheme. 

c) Preference will be given to persons who are not under a senior at present, 

or has recently started to practice independently. If a junior Advocate is 

practicing independently now, he will be awarded 3 points, and a junior 

practicing under another lawyer will not be given any points.  

d) Points will be given to applicants who are found to be in most financially 

indigent situation based on an objective assessment of the committee. For 

this, 5 points would be given at the discretion of the committee based on 

the financial circumstances of the applicant. An applicant capable of getting 

support from family will be given lesser points than an applicant who does 

not have that advantage. 

e) A sole bread winner of the family will get an additional 5 points. 

 

3. The name and details of the applicant shall be kept as confidential and shall be 

released out only with the express consent in writing of the applicant. 

 
 
 
 
 



APPLICATION FOR KHCAA JUNIOR LAWYERS’ 
WELFARE SCHEME - 2020 

 

I.  Name of the applicant  

II.  Date of Birth  

III.  Permanent Address 

 

 

 

IV.  Temporary Address 

 

 

 

V.  Contact No.  

VI.  KHCAA membership number  

VII.  Enrollment Number & Date of 

Enrolment 

 

VIII.  Name of Father  

IX.  Occupation of Father  

X.  Name of Mother  

XI.  Occupation of Mother  

XII.  Name of Spouse  

XIII.  Occupation of Spouse  

XIV.  Whether having own office?  

XV.  Whether practicing as Junior 

to another Advocate? 

 

XVI.  Name of the Senior under 

whom practicing 

 

XVII.  Years of Practice  

XVIII.  If there was break in active 

practice, please describe the 

 



reason for such break in 

practice 

XIX.  Previous employment details, 

if any 

 

XX.  Details of Bank account to 

which amount to be 

transferred 

 

a) Account No.   

b) Name of the Bank  

c) Name of the Branch  

d) IFSC Code  

 
I, ………………………………………. do hereby declare that the above mentioned 

details are true and correct. 

 

Signature 

 

Name of the Applicant 
Place : 
 
Date  : 


